
From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

No.MP/MLAs./RACC IGaz.l20251 334-/ j'J 

r -::-·- .. - - , 

07 AUG 2025 

1l.f~ 3 

Dated b I f1).e X-

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

Ref:- No.5384/DHC/Gaz/G-2/2022 dated 28th SEPTEMBER. 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against Sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of JULY, 
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court 
Complex, New Delhi for information. 

51. No. 

1 

2 

3 

4 

5 

6 

~ame of the Designation L.P 
Judicial 
Officers 

Sh. Dig Vinay 
~pecial Judge Singh 
(PC Act)(CBI)-09 19 

iSh. Jitendra ~pecial Judge 22 
isingh PC Act) (CBI)-23 
iSh. Vishal Special Judge 

21 ~ogne PC Act)(CBI)-24 
iSh. Paras Dalal Addl.Chief 

Judicial Magistrate- 19 
01 

Ms. Neha Mittal Addl.Chief 
Judicial Magistrate- 22 
03 

Sh. Vaibhav iAddl.Chief 
~haurasia pudicial Magistrate- 20 

P4 
TOTAL 

123 

DELHI Hla!1 .~~YRT 
Gazet~ arc." 

I"':~rv No~~~.~· · "'\' . ., 
. J m.g log 2£.""' ." ~' ... . .. _' •• , •• ~ .. Y .. .... .. . .. 

Instt 

0 

5 

2 

1 

0 

1 

9 

Cases Cases Dis Pendency 
received transferred as on 

by 31.07.2025 
transfer 

0 0 1 18 

0 0 2 25 

2 0 1 24 

0 0 0 20 

0 0 2 20 

0 0 0 21 

2 0 6 128 

Yours faithfully, 

It .. 
(Kanwal Je t ira) 

Principal District & Sessio Judge 
-cum-Spl. Judge (PC Act) (CBI) 
Rouse Avenue Court Complex 

New Delhi 
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i ~lIcH 2i P::tF; 
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs DIG VINAY SINGH 

REPORT OF THE MONTH OF JULY-2025 
Special Judge (PC Act) (C@I)-O-l 

(i.1Ps / MLAs C~sas) 

{Letter No. MP/MLAs/RADC/Gaz.!2020/E-22388-22393 dated 24th November, 2020} Court No. 5'12, Fifth Floor, 
Rouse Avenue Die:mc2 Court, 

1. Name of the Presiding Officer 

2. Designation 

3. Date since which posted in the court 

4. Total number of cases pending on the first day of the 
month 

5. Number of cases disposed/transferred in the month with detail 
i.e. conviction, acquittal, discharge, acceptance of closure 
report, etc 

6. Number of cases pending on the last day of the month 

7. Number of cases instituted in this month 

Prepared by: 

/ ~;=(~ d/JA) 
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1
\ 
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'\ 0{) '\ - .. " ",.'/. ~; •. ,. ,,- . .,. ~)~ 

'~~f! .1. "'-.- .-- .. ('P'o'." 
~.""'1" r ... · .. · _· 

.... ~_J .• ~~'~~.~~ ... 

~ . ..... .... : 
DIG VINAY SINGH 

''''<:IVlI ~III 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

29.04.2025 (A/N) 

19 

01 
State Vs. Ravinder, SC - 08/2023 

18 

Nil 

~ \ .\olQ\~')" 
(Dig Vina~9fu) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New DeJ1ai 

Special Judge (PC f .. ct) (CBI)-Uv 
(MPs I MLAs Cases) 

Rousa Avenue Distii(..'\ Court. 
~wDs~hi 



1r::IJcHa l1i(. 

.2 :,;;::.::,! : ?,I!~~~~~C ?-!~~ tt81 }-{}9 
) , i~'; F1C / ,', "L' :\,,: t ''Qso.C'}' 

•• ~ . ..I j ,":/ 1 H _ " -, . . q....,. , ' . . 
~·sn CNR No. and Cause title Nature - Penal utes involved No. of accused Whether accused is sitting or former MP/MLthO ISS Pat~AUe 'Itllwe.of.cog'nl:j:ance 
liIo I Whether State case, complaint insti\l.l\i~ D 

case or closure report 'I :> 
DLCT110001012019 CBI-PC Act l UIS 120B, 420, 465, 468, 471 IPC I 10 Former 27.04.12 08.06.2012 

13(2) rlw 13(1 )(d) of PC Act, 1988 MP 
1 C81 

Vs 
Ambumani Ramadoss etc. 

Date ,Present Stage 
of pf the case 

Frami 

Detail of prosecution witnesses Statement of Detail of defence witnesses Date since [Whether there is any stay of proceedings ordered by superior court, if yes give detail 
accused - when matter 

ng of 
Char 

~~~ 
Witnessesl Witnesses IWitnesses 

cited dropped examined 

Whether has been 
recorded or posted for 

not final 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

arguments 
-No-

~lthough there is no stay, but the matter cannot progress because of thel 
allowing reason. Vide order dated 07.10.2015 the Id. Predecessor Cour 

~
'ordered framing of charges against 5 out of 10 accused while discharging the: 
emaining 5. On being challenged by the 5 accused who were put to charge on 

I ne hand, and by CBI on the other hand qua the discharged accused, vide orde~ 

~
ated 29.07.2019 Hon'ble DHC in Crl. MC no. 444212015, 5003/2015, 
00512015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, Hon'ble DHC 

temanded the matter back. On being challenged, vide Judgment dt. 27.07.202~ 
In SLPs, the Hon'ble Supreme Court had remanded the matters back to th~ 

For Awaiting 119 N/A N/A No N/A N!A N!A Hon'ble DHC for considering the matters afresh on merits. However, the above 
mal Clarifications ~dgment has nowhere indicated that the impugned order/judgment dt. 

~9.07.2019 of the Hon'ble High Court has been quashed and set aside only 
char I ~ua the accused who were discharged by this court in this case and were 
ge orders or ~etitioners before the Hon'ble Supreme Court and it was not qua the accused 
yet directions of Egainst whom charges were earlier directed to be framed. Hence, some 

Ito be the Hon'ble jClarifications on the above aspects & with regard to the effect of the above 
fram High ~~l dgment dt. 27.07.2022 are sought by the accused persons in the pending Crl 
ed CourUArg. . Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos. 

On A-1 44212015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused 
application! ersons in this case are scheduled for hearing before the Hon'ble High Court on 

f th 101.09.2025. 

r 

" 

ur ~r Note: Order dated 19.09.24 passed by the Hon'bte High Court in Crt. M.C. 
procee mgs ,NO. 444212015 (Crt. M.A. 657012024 & 741312024) and Crt. M.C. No 

11444312015 (Crt. M.A. 659412024 & 6595/2024), CBt sought time to address 
arguments on the issues. 

: .. 

Whether any IExpected date of disposal 
interim orders are of case 

eXisting in the 
matters 

-No-
# Disposal within two 

years from date of 
framing of charge. 

Documents of this file 
comprises of 

approximately 11,000 
pages. 



Ic.IJCl'1a fm 
DIG VIN~Y SINGH L~ 

Special Judge ~PCAct} \CBI,-vu 

) 
) 

(MPs I MLAs.C~ses) 
Rouse Avenue Dls~'lct Court, 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High c~tlrr.t~'f)9tlhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion , 
vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the 
petitions before the Hon'ble High Court under nos. 
Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 
58 of 2017 and Crl. Rev. P. 38/2016 are now listed 
on 01.09.2025. 
Accordingly matter was adjourned for 20.09.2025. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

~ 

Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 
2017 and Crl. Rev. P. 38/2016 are pending before the Hon'ble 
High Court. Also documents of this file comprises of 
approximately 11,000 pages. 

'... 

I" 



! ' 

SI 
No 

2 

CNR No. and Cause title 

DLCT110001072019 

CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 

Nature -
iwhether State case, complain 

case or closure report 

CSI-PC Act 

Penal statutes involved 

UtS 120B, 420, 465,168, 471 IPC 
13(2) rtw 13(1 )(d) of pC Act, 1988 

) 

No. of accused I Whether accused is sitting 
or former MPtMLA 

5 Former 
MP 

t~fiC1<V-{ f1:Pc; 

Specia\DJ&d~~(T3'C'~c~tC8\}-09 
1\1, m ... " I MLAs Cases) 

Date of\lHD '~--- ..... --
instifatlo',W5 A~e1IB~t<t!fi§@'ie~9'}!.Z9.n~e 

NewOe\hi 

22.02.13 25.02.13 
(CSI Court Lucknow) 

Date of~resent I Detail of prosecution witnesses 
Framin tage of 

Statement of 
accused· 
Whether 

recorded or 
not 

Detail of defence 
witnesses 

Date since when 
matter has been 
posted for final 

Whether there is any stay of proceedings ordered by superior court, if yes I Whether any interim I Expected date of disposal of 
give detail orders are existing in case 

'g of he case 
Charge arguments 

s 
Witnessesl Witnesses I Witnesses 

cited dropped examined wit~esses witne~ses Ithough there is no stay, but the matter cannot progress because of the! 
Defence Defence ~ -No-

. . cited examined allowing reason. Vide order dated 07.10.2015 the Id. Predecesso 
Form Awalt'" 30 N/A N/A No N/A N/A N/A 'court ordered framing of charges against 5 out of 10 accused while 

al 9 Gischarging the remaining 5. On being challenged by the 5 accused 
charg Clarifica ~hO were put to charge on one hand, and by CSI on the other hand qua 
e yet tionsl ~he discharged accused, vide order dated 29.07.2019 Hon'ble DHC in 
to be orders Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 
frame or f 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, Hon'ble DHCI 

d directio emanded the matter back. On being challenged, vide Judgment dt. 
7.07.2022 in SLPs, the Hon'ble Supreme Court had remanded the 

. ' 

ns of atters back to the Hon'ble DHC for considering the matters afresh on 
the erits. However, the above judgment has nowhere indicated that the 

Hon'ble mpugned order/judgment dt. 29.07.2019 of the Hon'ble High Cour 
High as been quashed and set aside only qua the accused who were 

CourtlA ischarged by this court in this case and were petitioners before the 
rg . On Hon'ble Supreme Court and it was not qua the accused against whom 

A-1 . harges were earlier directed to be framed. Hence, some clarifications 
applicati I~n the above aspects & with regard to the effect of the above judgmentl 

t. 27.07.2022 are sought by the accused persons in the pending Crl 
anI Rev. nos. 38/2016 of CSI and other connected petitions i.e. Crl. MC no. 

further ~442' 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crt! 
proceed MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the accused! 

ings ersons in this case are scheduled for hearing before the Hon'ble High 

'.,~ 

\ 
\ 

Court on 01.09.2025. 
INote: Order dated 19.09.24 passed by the Hon'ble High Court if 
Crt. M.C. No. 4442/2015 (Crl. M.A. 657012024 & 7413/2024) and Crt. 
IM.C. No. 4443/2015 (Crt. M.A. 659412024 & 659512024), CBI sough 
time to address arguments on the issues . 

the matters 

-No· 

# Disposal within two 
years from date of 
framing of charge. 



~fia;n:r W. 
) DIG VINAY SINGI-1 , , 

SpBcial.Ju,dge (PC Act) (CBI)-O ) 
tMPs I ML.n.s Cases) 

Rouse Avenue Dis~ct Court, 
~IiJD8lhl 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the petitions 
before the Hon'ble High Court under nos. Crl. MC no. 
4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 
688 of 2017, Crl. MC 58/2017 & Crl. Rev. nO.38 & 25 of 
2016 are now listed on 01.09.2025. 
Accordingly matter was adjourned for 20.09.2025. 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

The specific reasons, if any causing delay in 
disposal of the matter 

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 
of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & 

Crl. Rev. nO.38 & 25 of 2016 are pending before 
the Hon'ble High Court. 

Iy. 

1, 



) 

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused 
No Whether State case, 

complaint case or closure 
report 

) 

Whether accused is 
sitting or former MP/MLA 

fuf~fuf. 
DIG VINA'i SINGI:L 

Special Judge \pC Act) (CBI)-09 
{MP~ MLAs Cases} 

Date of ~~~!i9:W~ ·mJ!a~i9fr~9Di3:~rt.qe 
~ ew Delhi 

I 
, 

- i-- - - - - -- - - - -- - - - - -- I- - --- -- I- - .. - - - --- -- - - - -------~ 

DLCT11·001856·2019 State Case u/s 120B IPC rlw 420 IPC 
CBI-PCAct Sec. 8 & 13(l){d) of PC Act 

3 CBI 
VS 

MIS INX Media Pvt. Ltd. 
(CBI·41712019) 

- -- ---- - - - -------

Date I Present Stage 
of 

Frami 
ng of 
Charg 

es 

Charg 
e yet 
to be 
frame 
d 

Since one supplementary 
chargesheeet has been 
filed on 14.05.2025, the 
additional 4 accused were 
summoned and copies 
ordered to be supplied to 
all the accused including 
the earlier accused facing 
trial and the new 
accused. One of the 
accused had to be 
ordered to be served 
again_ And the matter is 
at the stage of supply of 
deficient copiesl URD list. 
Case is now listed for 
07.08.2025. 

tb 

Detail of prosecution 
witnesses 

Witnesse I Witnesse I Witness 
s cited s es 

dropped examine 
d 

124 
(Main·91 
Supp-1-

34) 

(Few 
witnesse 

s are 
common) 

N/A N/A 

Statement 
of accused­

Whether 
recorded or 

not 

N/A 

Detail of defence 
witnesses 

Defence 
witness 
es cited 

N/A 

Defence 
witnesses 
examined 

N/A 

19 

Date since 
when matter 

has been 
posted for final 

arguments 

N/A 

Sitting 
MP 

Whether there is any stay of proceedings 
ordered by superior court, if yes give 

detail 

Though there is no express stay, but two of 
the accused persons have challenged 
order of this Court dated 26.10.2024, 
whereby the request of the accused to 
defer the matter till further investigation is 
completed was dismissed. In Crl. MC 8992 
& 8993, vide order dated 17.04.2025, 
Hon'ble DHC directed postponing the 
hearing of this matter to a date after the 
hearing in Hon'ble HC, which is now fixed 
on 20.08.2025. 

18.10.19 

Whether any 
interim orders are 

existing in the 
matters 

-No-

21.10.19 

Expected date of 
disposal of case 

# Disposal within two 
years from date of 
framing of charge. 
Documents of this file 
comprises of 
approximately 8,000 
pages. 



f2fJCl1'*l me. 
. 019 VINAY, $IN~~ .. ~l' no 

) Special JI.\cg~; ;.;. ,~\~? : " ',r:.~ ) ..... ./ ... 
~: • .:t 1 l~;J::.. . ..... .. ,. r .• s"" . (I'Ope !:o.... . . "" , r-:") 1 

Note:- In terms of order dated 21.12.2023 passed by the Hon'bler1Qjg!itaqo,wJj~@g O:eltlil~B \WJ-HYt,(Cril {anal) No. 1542/2020 titled" Court on its own motion 
VS. Union of India & Ors." below mentioned points have been added. r~evv De+J'1i 

Short Summary of the work done in the case during the month I The Action plan formulated and 

# On 04.07.25 :-

1. Matter was adjourned, because the newly chargesheeted 4 accused in the supplementary 
chargesheet appeared for the first time and copies were directed to be supplied to them, and copies 
of the supplementary chargesheet were also directed to be supplied to the earlier accused persons 
already facing trial. A short date for scrutiny was fixed and the matter stood adjourned to 19.07.2025. 

# On 19.07.25 :-

1. Some applications for deficient copies preferred by 5 accused persons, separately. CBI sought time 
to remove the deficiencies. Also, A-16 has been ordered to be reserved as the person who earlier 
received summons informed the Court today that he was not authorized to accept summons for the 
company. Also, to expedite the matter all the accused persons were directed to collect a soft copy of 
the entire file from the Ahlmad at the earliest so that the deficiencies, if any, qua the relied upon 
material can be taken care of and, on the next date of hearing qua the unrelied documents, if there is 
any deficiency, it shall be taken care of. A short date of 07.08.2025 has been fixed for service and 
removal of deficiencies. 

the steps taken for expeditious 
disposal of the case 

The specific reasons, if any 
causing delay in disposal of 
the matter 

After filing of initial chargesheet on 
18.10.2019 and summoning of the 
accused persons, supply of copies, 
disposal of applications u/s 207 Cr.PC, 
due to pending investigation the matter 
got delayed and the supplementary 
chargesheet has been filed after more 
than 5 years, recently on 14.05.2025 in 
which additional accused persons have 
been chargesheeted, practically bringing 
back the stage of the matter back to initial 
stages of supply of copies/ scrutiny. In 
the supplementary chargesheet also it is 
still mentioned that investigation is still 
pending on the aspect of LRs sent to 
overseas to different countries. Also, 
Documents of this file comprises of 
approximately 8,000 pages. 

.ft, 

\, 



) 
) 

CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is 
SI Whether State case, complaint involved sitting or former 
No case or closure report MP/MLA 

- --- _ . -- - - --- . _ . - - --- --~~- .. ---~- . - -- ... - --- --~ .. - - - -

DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 
ED MP 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 
- -

Date of Present Detail of prosecution witnesses Statement of accused Detail of defence Date since when Whether there Is any stay of proceedings 
Framing Stage . witnesses matter has been ordered by superior court, if yes give detail 

of Whether recorded or posted for final 
Charges not arguments 

Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witnesse witnesses 
s cited examined 

Charge Inspection 100 N/A N/A No .. .. N/A Although there is no express stay, but 
s yetta of unrelied Main-82 one of the accused has challenged the 

be documents Supp-1-18 further proceedings before this Court, 
framed and under Crl. MC. no. 9270/2024, 

thereafter whereby vide order dated 03.04.2025 
arguments Hon'ble HC preponed the matter 
on charge before it to 13.05.2025 and this Court 

was asked to fix a date after that date 
before Hon'ble HC and subsequently 
on 13.05.2025 the matter before 
Hon'ble HC stood adjourned to 
13.08.2025, and wherein interim 
orders were directed to continue. 

- ---

; 

f 

-

~ FlC:H '4 ft&. 
DIG VINAl' SINGH 

Special Judge (PC Act) (CBI)-09 
,',/11 to.J 1 '11'_ ~- ---- ~ 

Dfitoo1e Av anue Wi{e:r~makfrifJ1, 
institution \jew D~?J~rizance 

- - ._-

25.08.20 24.03.21 

Whether any interim Expected date of disposal of case 
orders are existing in 

the matters 

·Yes- Disposal within two years 
after framing of charge. 
Documents of this file 
comprises of approximately 
15,000 pages. 

-



f cflcH II mw 
O\G VINAY SINGH _ 

) Special Jucigs (pC Act) (GB')-G~ 
(MPs I MlAs Cases) ) 

0' met Court 
Note:- In terms of order dated 21.12.2023 passed by the Hofil8!~Sjq@Yf~HSrditl~elhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 
vs. Union of India & Ors." below mentioned points have been added. ';~N !.I vll 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 23.05.2025 :-

1. Matter had to be adjourned to 19.08.2025, in view 
of the order of Hon'ble DHC dated 03.04.2025 & 
13.05.2025 in Crl. MC no. 9270/24 which is still 
pending before Hon'ble DHC and listed for 
13.08.2025, and wherein this Court was asked to fix 
the matter after the matter is heard by Hon'ble DHC. 
Meanwhile, regarding service of A-3 & A-4, who are 
overseas companies appears to have been not 
served and clarification has been sought from DoE. 
Note:- 01 Misc. Application was disposed of. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

The order dated 24.03.2021 whereby the cognizance 
of the alleged offences was taken by this court, has 
been challenged by A-1 before the Hon'ble High Court 
on the ground of want of prosecution sanction under 
Section 197 Cr.Pe. Also, documents of this file 
comprises of approximately 15,000 pages. 

'I' 

" 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 
- -- - -- - --- - - -~------

DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 
5 (2G Spectrum Case) 13(1 )(d) PC Act 

eBI 
vs 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBI/ACB 
(CC No. 205/2019) 

Date I Present Stage 
of 

Frami 
ng of 
Char 
ges 

Detail of prosecution 
witnesses 

Statement of 
accused -
Whether 

recorded or 
not 

Detail of defence 
witnesses 

Date since 
when matter 

has been 
posted for 

final 
arguments 

Witn.ess I Witness I Witness 
es cited es es 

dropped examine 
d 

Charg Service of 3 out of 18 I 70 
e yet accused persons is yet to 

NfA NfA 

to be be done, as those 3 
frame accused are located 

.; 

d overseas and their 
processes not received 
back through proper 
channel. Qua others the 
case is at the stage of 
supply of copies as ordered 
by the Court, but 
challenged by CSI, wherein 
that order has been stayed 
by Hon'ble DHC . 

·t 

NfA 

Oefence I Defence 
witnesse witnesses 

s cited examined 

NfA NfA NfA 

) 

No. of accused Whether accused is 
sitting or former 

MP/MLA 
-- ---- -

18 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give 
detail 

-Yes-

The predecessor Court 
ordered on 05.03.2022 for 
supply of certain 
documents by CBI to A-2, 
but in Crl. MC no. 
9513/2023 preferred by 
CBI that order has been 
stayed and the NDOH 
before High Court is 
19.08.2025. 

Sitting 
MP 

Whether any 
interim orders 
are existing in 

the matters 

-Yes-

f~ Ii Cl ::PO! ft:i? 

Special J~b~t~y ~~'~~BI~(}9 
(MPs I MLAs Cases) 

o!i'tQIJflMtWtitlb'r'i1 I: 
r~ 

JI~lp~le\.6t~MRing 
a'thl cognizance 

- ----- ----
19.07.18 27.11.21 

Expected date of disposal of case 

The case relates to 2G spectrum offences. 
The file is voluminous running into several 
thousand pages. Also, 3 accused located 
out of India are yet to be served. Also, order 
of the predecessor Court for supply of 
copies is presently stayed and till the above­
mentioned stages are crossed, it is difficult 
to have a fair assessment of the time likely 
to be consumed in the trial of this case and 
therefore, presently no time can be 
estimated. Documents of this file comprises 
of approximately 15,500 pages. 




























































